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CENTRAL ADi«l IN ISTRATiyE TRIBUNAL
pRIWCIPfiL BENCH,NEU DELHI

• 0.A.No.1299/1990

New Delhi, This the 25th Day of October 1994

Hon'blw Shri Justice S>C.Mathur.Chairman

Hon' b1e 3hri P.T.Thirui/enqadam,Fiefnber(ft)

Shri S.C.Aggarual
s/o Shri Raohu Nath Parshad Aggarual
R/o 109, Kiiokri,
New DElhi-14. ..Applicant

By Shri 3 C Cladan, Advocats

l/arsus

1, Union of India, Service to be effected
through Secretary, I^Unistry of Human
Resources, Government of India,
New Dglhi,

2, Director General
Archaeological SuruBy of India
Danpathj NeBu Oslhi,

3, Desputy Superintendent/ Horticulturist,
Archai3ological Survey of India
Safdarjung I^Udarsa,
New Delhi-3.

...Respondents

By None

0 R D £ R(Oral)

Hon'ble Shri Justice S.C.flathur,Chairman

1. The applicant has raised dispute

regarding pay seals in uhich he should get

salary. Fifth Pay Commission has been

constituted. The learned counsel for the

applicant states that the applicant uill

place his cese before the Pay Commission

thsjQugh proper channel. He accordingly sseka

permission to uithdrsu the present application

uith liberty to file a fresh application if

he fails to get redress from the Pay Commission.
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2. The prayer is alloued and th?s application

is dismissed as uithdraun. The applicsnt uill

have liberty to file a fresh OA if he foils to

get redress from the Pay Commission. There

shell be no order as to costs. Issu# Dasti.

(P^T.THIRUUEWGAOAFl) (3. C.MATHUR )
/lembsr(A) Chairman
26-1 0-94 26.1 0.9A
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